Cont.Case(C)[SH]33/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

13-05-2013

As prayed for by the parties, list this case on 21-5-2013.

JUDGE

S.Rynjah



Cont.Case(C)[SH]24/2009

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

13-05-2013

As prayed for by the parties, list this case on 10-6-2013.

JUDGE

S.Rynjah



CRP[SH]21/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

13-05-2013

List this case again on 16-5-2013.

JUDGE

S.Rynjah



CR(P)No.[SH]24/2013

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

10-05-2013

This revision petition is against the order of the
Additional Deputy Commissioner (Judicial), Shillong dated
7/5/2013 for admitting the appeal and also fixed the appeal for
final hearing on 17-5-2013.

The only grievance of the petitioner in the present
revision petition is that the issue as to the maintainability of the
appeal filed by the appellant is not going to be decided on 17-5-

2013, in as much as the appeal had been admitted.

As the said appeal had already been fixed for final
hearing on 17-5-2013, this Court is not interfering with the
impugned order 7-5-2013.

However, it is made clear that all the questions of law
raised by the petitioner including maintainability of the appeal
may also be decided by the learned Additional Deputy
Commissioner (Judicial), Shillong while deciding the said
appeal on 17-5-2013.

With the above, the revision petition is disposed of.

JUDGE

S.Rynjah



MC(CRP)[SH]136/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

13-05-2013

In view of the order passed today in CR(P)No.(SH)

24/2013, this misc.case also stands disposed of.

JUDGE

S.Rynjah



MC[WP(C)[SH]390/2012
BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

13-05-2013

By an order of this Court dated 5-4-2013, this Court
granted six weeks time as a last chance to the State respondent
for filing their affidavit-in-opposition. Till date, the respondents

have not yet filed their affidavit-in-opposition.

Accordingly, this writ petition shall be considered and

dispose of on the materials available in the present writ petition.

List this case for final hearing on 21-5-2013.

Interim order passed earlier shall continue until further

orders.

JUDGE

S.Rynjah



MC[WP(C)[SH]479/2012

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

13-05-2013

List this case on 26-5-2013.

JUDGE

S.Rynjah



WP(C)[SH]245/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

13-05-2013

Learned counsel appearing for respondents No0.3-6
submits at the bar that the affidavit-in-opposition on behalf of
respondents No. 3-6 had already been filed. The Registry is
directed to place the same in the file of the present writ petition.
Office note dated 26/9/12 indicated that notice issued to
respondent No.2 by Registered Post with AD had not yet been
returned till date. The petitioner is to take fresh steps for service
of notice to the respondent No.2 by Registered Post with AD

within five days.

None appears for respondent No.1

List this case on 10/6/2013.

JUDGE

S.Rynjah



WP(C)[SH]26/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

13-05-2013

By an order of this Court dated 1-5-2013, ten days time
was granted as a last chance for filing affidavit-in-opposition on behalf of the
State respondent. Today also, the learned State counsel Mr.S.Sen Gupta
prays for another one week’s time for filing affidavit-in-opposition on behalf of
the State respondent.

However, affidavit-in-opposition on behalf of the State
respondents can be filed only on payment of Rs. 1000/- which is to be
deposited in the fund of the High Court Bar Association. Without paying the

cost of Rs. 1000/-, the respondent cannot file their affidavit-in-opposition.

List this case on 3-6-2013.

The Registry is directed to furnish a copy of this order to

the learned State counsel, Mr.S.Sen Gupta in course of the day.

JUDGE

S.Rynjah



WP(C)[SH]40/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

13-05-2013

None appears for the petitioner.
List this case on 3-6-2013.

JUDGE

S.Rynjah






